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behalf from the suthoritiey whe or-
ganised the seminar.
() Does not arise,

Change lu the namg of Madras Stats
162, Shri P. K Deo:
8hri K. P. Binghk Deo:
Sbri Dhirendranath:
Will the Minister of Home Affalrs
.be pleased to state:
(a) whether the name of the Madras

.State has been changed by the Chiel
Minister of Madras;

(b) it so, whether a similar change
has been made in the Central Govern-
-ment communicetions also; and

(c) whether a Constitution Amend-
ment Bill is being brought to give

effect to the change of the name in the
Indian Constitution?

The Minister of Home Affalry (Shri
Y. B. Chavan): (a) Recently there had

ment jn their communications.

(c) for the preseny Goverrmment do
not propose to bring forward any such
Bill.

Correspondence in Hindi
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(b) whether there = inter-Btate
correspondence in Hindl amongst the
Hindi-speaking States;.and

{c) the States which communlioate
with the Centre in English and whe-
ther any of them have introduced the
State Language for administrative
purposes in their own Statea?

The Minister of Btate in the Minks-
try of Home Affairs (Bhri Vidyn
Charnn Shukia): (a) No, Sir,

(b) Yes, Sir.

(c) Non-Hindi-spesking Btates cor-
respond with the Central Government
in English only, With thy exception of

Mysore, Keralg and Nagaland, a1] the
ﬂ_nte;h-wmuwmdtheuuntn-

Will the Minister

former Orisss Ministers have since
becy made available to the State
Government; and

(b} whetber the summary of the
report laid on the Table on the Srd
March, 1965 and the fuller report Inid
on the Table on the 18th Apell, 1988
have besn supplied or only one of
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these reports has been sent to  the
Orissa Government?

The Minister of Home Affairs (Shri
X. B. Chavan): (a) No, Bir;

(b) Does not arise,
Pry of Primary Scheol Teachers

Wikl the Minister of Educailion be
Fleased to state:

(a) whether Government are consi-
duin;wmualtorthemof
financial assistance to the States for
providing a decent salary to the pri-
mary school teschers;

(b) whether any assistance has been
Riven to the State Governments im
this regard to enable them to imple-
ment the directive principles of the
Constitution on the question of free
primary educstion; and

{c) whether Government have

{¢) The date by which each State
will be able to implement the Consti-
tutiopal directive will have to be
determined by it in the light of its

430
Wage Board for Cetton snd Textiies
Indwstry

{a) the progress made by ¢he
Second Wage Board for CoMon Tex-
tile Industry;

(b) when the Wage Board is likely
10 finalise its recommendations;

(c) whether the Wage Board has

made any recommendationy regarding
the grant of interim relief to the

workers; and
(d) if not, the reasons for the delxy?

The Minister of Labour gad Raha-
biliiation (Shri Fathl): (a) The Board

ed to be completed soon.

{b) It is not possible to gay at this
stage as to when the Board would
submit its fina] recommendations.

fe) No, Sir,

{d) The Bouard has not been able to
make mommendams regurding in-
terim relief b
the matter could be undud.

Wage Boarg for Chemaicals and
Fertilizsors

173. 8hri K. Bamani:
Shri Mobammnaa Isowmil:
Shri Umanath:

Will the Minister of Labour and
Rebabilitation be pleased to state:

(a) the total number of factories
covered by the Central Wage Board
for Heavy Chemicals and Fertilisers;





